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आदेश/O R D E R 
 

PER WASEEM AHMED, ACCOUNTANT MEMBER: 
  

The captioned appeals have been filed at the instance of the Assessee and 
the Revenue against the order of the Learned Commissioner of Income 
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Tax(Appeals)-1, Ahmedabad, dated 15/05/2014 arising in the matter of assessment 

order passed under s.143(3) r.w.s 148 of the Income Tax Act, 1961 (here-in-after 
referred to as "the Act") relevant to the Assessment Year 2008-2009. 
 
2. When the matter was called for hearing, it is noticed that the assessee has 
filed a letter dated 04/02/2021 stating that the assessee wants to resolve the issue 
with the department by availing benefit under Vivad Se Vishwas Scheme, and 
therefore the appeals of the Assessee and Revenue required to be withdrawn in 
terms of scheme. The assessee has filed copy of form no.3 being the certificate 

issue under section 5(1) of the Direct Tax Vivad Se Vishwas Act, 2020. The Ld.D.R 
has no objection if the appeals of the Assessee as well as Revenue are treated to 

be withdrawn in terms of the scheme opted by the assessee. 
 

3. In the light of the above submission made by the assessee, we find no reason 
to keep the said appeals pending before the Tribunal since assessee has exercised 

option to settle the issue with the Department under  VSV Scheme. Accordingly the 
appeals of the Assessee and Revenue stands dismissed. However, in the event, the 
assessee fails to avail the benefit of VSV Scheme for any reasons, then both the 

assessee as well as Revenue will be at liberty to seek restoration of respective  
appeals for adjudication before the ITAT in accordance with law. 

 
4. In the results, the appeals of the Assessee and Revenue are dismissed 

under VSV Scheme. 
 
 
Order pronounced in the Court on       04/02/2021 at Ahmedabad.   
 
 
              Sd/-                                      Sd/-/- 
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